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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - 2933 - /RG/LP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aaqib Muzafar
S/O Muzafar Ahmad Dar
R/O Wanihama Payeen, Hazratbal Tehsil Dargah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.fK-701-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befor&

By Order <(
inistration)(Regis1

t?3y70- IO /RG/LP Dated La.09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar'
cp(.'/ e_c8urts1 Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_chiig;-Libraryt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Muzafar, Advocate

for information and necessary action- \

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - 2c/3c/- /RG/LP Dated: >g .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aabid Hussain Shah
S/O Md Syed Shah
R/O Gundbal Kaloosa Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-702-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order
L JP4

n. L/eWI w+

::'’:%;I"'":“Bb\'/& Bt+78-el /RG/LP D,t,d }@09.2024

forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Managert Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
I/bc e_(,"f8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aabid Hussain Shah, Advocate

. .....for information and necessary action-

No:

Copy
1
2
3.

4
5.

6.

7.

_. ,”,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Coancil under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - 293£- /RG/LP Dated: :>4 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Absara Jabeen
D/O Abdul Gani Bhat
R/O Pinglena Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.fK-703-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

::4'’:%+q":":“ZLvfN„ L+3 Y 86-q 9 /RG/LP DatedLG, ..09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
(,'/pc, e_(,..,ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Absara Jabeen, Advocate

for information and necessary action.

4
5.

6.

7.

,dm inistr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: +’ IL/34 f /RG/LP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Aroona Rashid
D/O Ab Rashid Dar
R/O Darpora Hajinpora Vessu, Teshil Davsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.fK-704-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before,

By Order _. t/”’
(-":%$8'’':"'“'Hq,\#„q 3Lt lq-(oy /RG/LP D,t,d #.09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Kulgam.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aroona Rashid, Advocate

for information and necessary action.

4
5.

6.

7.

t r I=P/dRAN r1Pr)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -)Lt 3 P/ /RG/LP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ashaq Hussain Wani
S/O Gulam Mohi Ud Din Wani
R/O Mirgund Singhpora Tehsil Singhpora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-705-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order .a$f+LD\ '
A +

mG/LPDabd)6.oa2=gi%W"i"i;tT;a\„\wNo: L73fO:3 - fo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashaq Hussain WanE Advocate

. .....for information and necessary action.

4
5.

6.

7.

_. \ /'$
'"W#"'":='"“ b3#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_>C/ 3 8 /RG/LP Dated: b4 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Arbina Mukhtar
D/O Mukhtar Ahmad Bhat
R/O Khanyar Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-706-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
a. L /'b$1

N., hBOb,>e /RG/LP D,f.d }69.20'S'’' me!’r:"'“;}v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
i. ManageFt Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar'
i/p(if e_('p8urts1 Hi3h Court of J&K and Ladakh I Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arbina Mukhtar, Advocate

for information and necessary action.

4
5.

6.

7.

kai$/nI
am inistration(Regl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -ILI 3 g p /RG/LP Dated: 26 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Asif Dil
S/O Dil Mohd Dar
R/O Sail Chersoo Teshil Awantipora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-707-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered therebefore.

By Order
___J

,.. \_/'*’;WIM’J'
(Regi$trar Administration)

@\''

A

No: 93 f:>O’ 3 L /RG/LP Dated }4 .09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Pulwama.
CPC e_(,.",ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asif Dil, Advocate

. .....for information and necessary action.

4
5.

6.

7.

',. \ /“'$
'“’iB„“"'":='":'b@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

P
ENROLLMEN

NOTIFICATION

No: r It??O r /RG/LP Dated: }A .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Arba Rehman
D/o Abdul Rehman Kawa
R/o Khawaja Bazar Nowhatta Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-708-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,„',
I

r)

£'g:“mT:"'“'Gi\d"

I

N„ q3(3 6 ,tV )' /RG/LP Dated %.09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President J&K High Court Bar Association, Srinagar.
cpc e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arba Rehman, Advocate

. .....for information and necessary action.

4
5.

6.

7.

”„’>

'#'’ mT"'":“"'FM"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: -2C/q / /RG/LP Dated: b6 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aijaz Ahmad Dar
S/O Abdul Majeed Dar
R/O Dar Mohalla Nunnar Tehsil and District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-709-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order '.q
(Regiqtrar Administration)

JdVd b„#4d/No: t43 f 93’ go /RG/LP Dated %.09.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Ganderbal.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aijaz Ahmad Dar, Advocate

for information and necessary action.

4
5.

6.

7.

Mra
hministra jion)(Regi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - by 'I Z - /RG/LP Dated, bZ .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aqib Manzoor
S/O Manzoor Ahmed Bhat
R/O Hathikhan Rainawari Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-710-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .'"/
+a'

,., q,!Co-,, ,RG/LP D,f.dTC.09.20':'’'=wE"'"'=*m;\'\''
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Managerf Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(..,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aqib Manzoor, Advocate

. .....for information and necessary action .

4
5.

6.

7.

hp-

a\("LIhl
&b

stration)
r ) \

(Registrar Admin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _ LEt Ll 3 – /RG/LP Dated: }6 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Amir Aziz Parray
S/O Abdul Aziz Parray
R/O Bon Makhama Tehsil Magam District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-711-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
AVN

N o ; q & 3 K O p 6 4 /RG / L P D a (e d ) 6 H O 9 p 2 =e g i s t WP i n i st T\
I

',. \ //cA7

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. ManageF, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amir Aziz Parray, Advocate

. .....for information and necessary action.

4
5.

6.

7.

e

stra

@#E'\IT#'"'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

=

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - bqqy,- /RG/LP Dated: >Z .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Atufa Farooq
D/O Farooq Ahmad
R/O Sheikh Mohalla Namblabal,Tehsil Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-712-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(RBI Im inistrati

N„ LIB S’6? -IC//RG/LP Dated )€>..09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Srinagar
CP(/ e_C8urts J Hiih COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Atufa Farooq, Advocate

. .....for information and necessary action-

4
5.

6.

7.

ah'4:uMl
F,. '\, /'- bb

''mTf'":":“"':nF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: pVt LIS / /RG/LP Dated: >4 .09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ab Wahid Lone
S/O Ali Mohd Lone
R/O Jawahirpora LamTehsil Aripal District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-713-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ ,M”*,

“;'$f"'"'“Vg$„„
No, y V? f'O P /RG/LP Dated )6.09.2024

copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
i. &anageF1 Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the official website.
iHiharJe- Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ab Wand Lone, Advocate

for information and necessary action.

4
5.

6.

7.

MaW"q
(f'6WPd":":“"'&&\$'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
r (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +;

PROVISIO
ENROLLMENT

NOTIFICATION

– >t/ BY- /RG/LP Dated: 24.09.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Baber Bilal
S/O Zameer Ahmad
R/O Lane No.2 Bulbul Bagh, Barzulla Tehsil Srinagar South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-714-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

'":BETh

I

sHe

I a$
By Order

d'a al(RI

N„ q318e-q 3 IRG/LP D,ted )£.09.2024

copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_charge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Baber Bilal, Advocate

for information and necessary action.

4
5.

6.

7.

stra

KB’'=i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION
bNo: 9l731 > /RG/LP Dated: D3 ./Q2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Bariqah Shahrie
D/O Basharat Ahmad Shahrie
R/O Vicharnag Nowshara Near Shiv Temple Soura Tehsil Eigdah District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.yK._715-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
.'*AY&V$4U1

/RG/LP D,t.d ,3.,..20'S'’'EP":":“Th,"N„ Yqo8e - 93

Copy foIwarded to the: -
1. Principal District and Sessions Judget Srinagar'

: : 1:;FaC: :ba: 7 1 11E!!!! :: L :? : :nnec: 1 0/ rLnSd: ? I11S: ::gl1: F 1f: r P U b I i cation in the ne X1El issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
b'Fi'-e:i/'gJri£; -Hi3h Court of J&K and Ladakh1 Srinagar for uploading on

t:EhT=:aRb7a PJlehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bariqah Shahrie, Advocate

for information and necessarY action.

4
5.

6.

7.

;linistratio
q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

S
ENROLLMENT

NOTIFICATION

:br>No bY~I /RG/LP
#

Dated: D3 . /o.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Binish Mushtaq Reshi
D/O Mushtaq Ahmad Reshi
R/O AaH Kadal Tehsil Srinagar South District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-716-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\@ ny

Iminis
r)

(Regi!

_/RG/LP Dated 03.IQ.2024No: tILlog y -/o/
forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High COUrt Bar Associationl Srinagar'
cpc e_courts1 Hiih Court of J&K and Ladakh, Srinagar for uploading on
the official website.
ii(..,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Binish Mushtaq Reshi, Advocate

. .....for information and necessary action .

4
5.

6.

7

'„’Q
ristration) ,

Afs?
++)

(Re!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: JhS3 '4 bW /RG/LP Dated: DB .}o.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Danish Sultan Mir
S/O Mohammad Sultan Mir
R/O Jamia Mohalla Zethan Tehsil Dangiwcha District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-71 7-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(iZ&is\mministratjon)
Ld$" &l&

No: qI\ sL- bq /RG/LP Dated C,3 ] D,.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Sultan Mir, Advocate

for information and necessary action.

4
5.

6.

7.

M$”11ar

(p'g:§7Ja":"'“"Kk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Jh£h )di _/RG/LP Dated: og Jo,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Danish Showket
S/O Showkat Ahmad Wagay
R/O Watoo Tehsil D.H. Pora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-718-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No, qH IIlo }{ /RG/LP Dated OB. b.2024

Copy forwarded to the: .
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manage( Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Kulgam.
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge– Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Showket, Advocate

for information and necessary action-

'n&:mF"'"=ZIP

4
5.

6.

7.

a

„.=>bw
tR'i:Cp:"“'*:B#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKX AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:aLL.A/RG/LP Dat,d: gA_ .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Gowsee Hassan
D/O Gh Hassan Wagay
R/O Pati Akhran Nowpora Tehsil Devsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-719-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
ar dminis(Fegis1

No:q'1 ICq Jr
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary1 Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Kulgam.
cpc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharbT Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gowsee Hassan, Advocate

for information and necessary action-

/RG/LP Dated qr£9 .2024

4
5.

6.

7.

/H)

(-'g:n\:
Mnistrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:by CCd):raSH /RG/LP Dated: q plO._ ..2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ishfaq Ahmad Rather
S/O Abdul Rashid Rather
R/O Narsingh Pora Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-720-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order , '”'
rH)

'“’';m\T'":“ WP
N„ qq 1 ] b - gb /RG/LP DatedL{ –(a '.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manage( Government PreSs1 Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Ahmad Rather, Advocate

. ....for information and necessary action-

4
5.

6.

7.

Ministrat(Ggisth
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bIAh/RG/LP Dated : 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Irshad Ahmad Ahanger
S/O Gh Nabi Ahanger
R/O Prang Plang Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-721-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order uN: B
W- E

(PebislhMlist Cation)

N„ qUI gP,–go /RG/LP D,ted Q- Co .2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Managerl'Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Ganderbal.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge– Ubrary1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. II'shad Ahmad Ahanger, Advocate

for information and necessary action.

4
5.

6.

7.

'=§L“"'"';“;''W :
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

NoLaHE/RG/LP Dated: Id'} ’' ,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iqra Farooq
D/O Farooq Ahmad Dar
R/O Warpora PattanTehsil Pattan District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-722-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Mg“)heaA a
(RBgiRkatKaminis1 W),N„qLla=3_byRG/LP D,ted9-£9 .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int..,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Farooq, Advocate

I,....for information and necessary action.

4
5.

6.

7.

fn)

''TTF'"'"'“"'UP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: A_/RG/LP Dated: £Lfb: ).2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms.Ifat Fayaz
D/O Fayaz Ahmad Peer
R/O Durashpora, Byepass Handwara Tehsil Handwara District Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-723-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

M..qq,q7-i.q /RG/LP D,I.dM.20's'’';Hl":"'“'’m'
/H)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
cpc, e_courtsf High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms.Ifat Fayaz, Advocate

. .....for information and necessary action.

4
5.

6.

7.

f’n}

''Tgf“"'"'=“': W
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR.
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: HI O 4>dr /RG/LP Dated: M.':.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iqra Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Kursoo Rajbagh Tehsil Srinagar South District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-724-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order .„#$’9
aministra Ion) f/(a&ish

N„q bIoS- II /RGILP Dated qr/C>t.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
Presidentf J&K High Court Bar Association, Srinagar.
cpc, e-courts1 Hidh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Mushtaq , Advocate

. .for information and necessary action.

4
5.

6.

7.

j

(Fggi%$$ministration I/f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SIUNAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONA]
ENROLLMEN

NOTIFICATION

No:>qa/ a)2£hQ /RG/LP Dated: no' .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Junaid Bashir
S/O Bashir Ahmad Reshi
R/O Batamohalla Sumbal Tehsil Sumbal District Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-725-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order '„%©A1/a'

'“'mP'"'"'“"m
q

\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Bashir, Advocate

for information and necessary action.

No:Q hlt}–/ S /RG/LP Dated –/6 .2024

4
5.

6.

7.

dm inistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : q111p11)1n 1G 11b111111]11b+ 4) 11111)rW / R G / LP Dated : qaa u 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Khushboo Manzoor
D/O Manzoor Ahmad Sofi
R/O Onagam Bandipora Tehsil & District Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-726-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(R%&iqtrar Administration)

&aVa bIff'
N„Llb)_\q ->S–/RG/LP DatedC/– la .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Bandipora.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. k.hushboo Manzoor, Advocate

for information and necessary action- I

4
5.

6.

7.

'

'*W*'"'“"'' W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SIUNAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

NO:a GB <&b’a /RG/LP Dated: LI,-(b /.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms.Mana Shahid
D/O Hakim Shahid Mahmood
R/O Hakim Mohalla aghwanpora Lal Bazar Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-727-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

'GJ:;j=ta&":":“A
N„qqb)G -\:L/RG/LP D,t,d y –(D ,.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms.Mana Shahid, Advocate

. .....for information and necessary action .

'}.

5.

6.

7.

( 11F8 M d m i n i S t:: :I; oBy!AI?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : qJ1][ 6 q 41 vBq111)1 1111111b1/ / R G / L P Dated : 4JoB ada 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Muhammad Ilyas Khanday
S/O Khurshid Ahmad Khnday
R/O Khandey Mohalla Dadi Nowbugh Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-728-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order .„'>
rl'

(R'g'n:d"'"';U:)440 ,.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muhammad Ilyas Khanday, Advocate

. .....for information and necessary action.

LtQ O /RG/LP DatedNo: ct>%'b-

4
5.

6.

7.

„\l

'*%W"'"'“'%.



29

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR.
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >q6£<L)cYLf /RG/LP Dated: U. J,2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Murshid Hamid
S/O Abdul Hamid Mir
R/o Main Magam Tehsil Handwara District Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-729-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

(adi:
$h

Mlinistrqjion)
in 9

N,}th:Ml- LIt, /RG/LP D,fed#4bJ.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Murshid Hamid, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Hinistratibptrka
r)'

(Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:}LI 464 )–-y/ /RG/LP D,t,d, (d- LD: . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr.Mohammad Shoaib Yaseen Malik
S/O Mohammad Yaseen Malik
R/O Khoja Mohalla Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-730-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
rl

(Regi: am inistrajion)
yJ

N,hQ)Q 7 -=?) IR61LP Datedq Io .2024

Copy forwarded to the: .
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Mohammad Shoaib Yaseen Malik, Advocate

. .....for information and necessary action.

4
5.

6.

7.

.„fM”b
'*mr;'"'"'“~''w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

Noiq Gl 4:> &17 /RG/LP Dated:ZZJa.' .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Majid Ahmad Reshi
S/O Abdul Ahad Reshi
R/O Buderkote Tehsil Tangmarg District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-731-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

’Jgi$trar Administrltion)
2024Dated

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e_Courts1 High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Majid Ahmad Reshi, Advocate

. .....for information and necessary action.

4
5.

6.

7.

f-)'
(R9gistrar Admin

#“
strati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>q6% abb~H( IRGILP D,t,d, t/–/o.,’-.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Muzaffar Ali
S/O Ali Mohammad Reshi
R/O Buderkote Tehsil Tangmarg District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-732-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order aaa
nistraFI'

(RegistrMAdma„
N.hq>GI- kb IRGILP Datedq–[A ,.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzaffar Ali, Advocate

. .....for information and necessary action .

4
5.

6.

7.

M
(F?egiFt=Administratiol

JW. I"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N.:>Q6q4H+/RG/LP D,t.d: ed.~ ,.„„

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Maroofa Nazir
D/O Nazir Ahmad Reshi
R/O Reshi Mohalla, Saidpora Tehsil Dangerpora District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-733-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
in-)'

(Regi ,dm inistration):ra
aIvy ;//
\i.Noqhb7£JRGILP Date&

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Maroofa Nazir, Advocate

. .....for information and necessary action.

-&? ,..2024

4
5.

6,

7.

'Q&'“':: W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,:::LaG/LP Dated: QJ_o : .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Misbah Ashraf
D/O Mohammad Ashraf Sundroo
R/O Nigeen Bagh “B” Krankshivan Colony Tehsil Sopore District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-734-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Im inistrption(Edi
tI

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Misbah Ashraf, Advocate

. .....for information and necessary action.

a/RG/LF Dated L/ - (62024No: q)7/.

4
5.

6.

7.

Hen

qHblPIJ

'*m='"'":“"Wr'
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLL -T

NOTIFICATION

No:bl t '\>'>\At /RG/LP Dated: 'I.– in .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr.Mohammad Sameem
S/O Ahsan UI Haq
R/o Baghi Sannah, Tehsil Sopore District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.fK-735-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
pApI B

(Regi! an inistrption)
PPIA b

Nohq AVa I IRGFLP Dafed4 r/.O .2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
i. Manage( Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr.Mohammad Sameem, Advocate
for information and necessary action.

4
5.

6.

7.

J

!%W7//
d)

istraMjministration)(Re! a
B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powePS of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>%/RG/LP Dated:QA ..2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Muteeb Firdous
S/O Firdous Ahmad Najar
R/O Chana Mohalla Chattabal Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-736-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .-,. L
(R'g';W:"'"'“TV

Nohq ').(? g-3dl IRGILP DatedQ -(e .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts, Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
int,hara;– Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muteeb Firdous, Advocate

. ..for information and necessary action-

4
5.

6.

7.

Whar\
Im inistrat(ReI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:bb1% 41\J//RG/LP Dated:Ha._ ,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nadia Khan
D/O Tanveer Ahmad Khan
R/O Bagna Noorkha Tehsil Boniyar District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.fK-737-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order %+MS„D7a

(a djg ,dm inistration)

q
Copy foIwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
i. &;nageF,'Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
(',pc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharb–g- Ubrary1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.

. . ..for information and necessary action.

q:=,61-'1 !RGILP Dafed) ' ( a .2024

Ms. Nadia Khan, Advocate

No:

4
5.

6.

7.

/XUr- iCr)
Adm inistrati(RI
Bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Lkllq eLL,>ORG/LP Dated:/dD. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Najma Nazir
D/O Nazir Ahmad Ganaie
R/O Shutloo Rafiabad Tehsil Rohama District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-738-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

'“’'=W:''":“"W
f)

G
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
i. ManageF1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
ihcharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Najma Nazir, Advocate

for information and necessary action-

It 'Z;'/P .2024aNo: LI BID- _/RG/LP Dated

4
5.

6.

7.

lnistratio(Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ha_a/RG/LP Dated: q –{ r)_ .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Naqia Masoodi
D/O Abdul Qudoos Masoodi
R/O Tragpora Rafiabad Tehsil Rohama District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-739-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(K3gi9t>a-i%ministraXion) .
JW\" hd/'3No Dated y-( D - .2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Naqia Nlasood, Advocate

. .....for information and necessary action.

4
5.

6.

7.

»
ry \ / - VI_ 1 ’

Br(Registrir Administrati

daf\ A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

R
ENROLLMENT

NOTIFICATION

~.:A:a@,'~„ „- LJb. .„„
It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nadiya Ramzan
D/O Mohammad Ramzan
R/O Nagripora, Beehama Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-740-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .*)
f)

i. .,.:-'’T„“":":=*'’'PkI
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue 'if

Government Gazette.
President, District Bar Association, Ganderbal.
cpc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Indwgo Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms, Nadiya Ramzan, Advocate

. .....for information and necessary action.

No: Q41:tq) L& ;U /RC/LP Dated

4
5.

6.

7.

a .

''T;#'"'"';";*'W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >tIll 4\b)q/RG/LP Dated : U\ '.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Nelofar Sultan
D/O Mohammad Sultan Lone
R/O Rawathpora Tehsil Kralpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-741-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
/Hy

(Regis}rar Admin
WwN„ QUAII /RG/LP Dahd£

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nelofar Sultan, Advocate

. .....for information and necessary action.

-4z .2024

4
5.

6.

7.

dH-)

(m’' W;’':"'=“’“h’



42

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:)L/ cIb :/RG/LP
III Dated:HIL._ '.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Rutba Qayoom
D/O Abdul Qayoom Mattoo
R/O Eidgah Shaheed Mazar Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-742-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order faq
nministr

a •

(Regi

&

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e_G8urts, Hiah Court of J&K and Ladakh1 Srinagar for uploading on
the official website.

Q 4) J.2024No;

Ms. Rutba Qayoom, Advocate

q3)X&bc) /RG/LP Dated

incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

for information and necessary action.

4
5.

6.

7.

aPfLyN-

(“WP"""““"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>q7q 6€b>q /RG/LP D,t,d, hIr). .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Raheeq Assad
D/O Assad Ullah Wani
R/O Yangoora Tehsil Lar District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-743-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .@#6© ~'’17
(RIg iqtrIr Mhinistrationy

@"bT’h
copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Ganderbal.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Raheeq Assad, Advocate

for information and necessary action.

by\Pr- /RG/LP Dated ?- a

4
5.

6.

7.

ar

r+l iii inistration)

W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>C\qq Q4)Ie)II /RG/LP Dated: tI– Iv. 3.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Syed Gowhar Ahmad Shah
S/O Syed Mushtaq Ahmad Shah
R/O Kradi Shangus Tehsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-744-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ,-wr”",
'"''“O=:":“'’P

No, qq Bc! Q-kG 1 /RG/LP Dat,d 14–lb .2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Anantnag.
cpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Gowhar Ahmad Shah, Advocate

. ....for information and necessary action .

4
5.

6.

7.

'*’m;'":":;“’':'W
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: nba/RG/LP G-Dated 10.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Syed Hamid Ul Hussnain
S/O Syed Ab Hamid
R/O H. No. 5 Shadab Lane, Mini Colony Tehsil Chanapora-Natipora District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.fK-745-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

itr;(Regis1

10.2024No:qq : \\.–>o /RG/LP Datedq

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar'
2. Secretary1 Bar Council of India, New Delhi . . E

i: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
:/-FiC:--e:if8urts, Hi3h COUrt of J&K and Ladakh, Srinagar for uploading on

t[:hoaTbc:aPb7a;jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Hamid Ul Hussnain, Advocate

-. .....for information and necessarY action-

4
5.

6.

7.

afl--f

@'$$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>qm '{ \e>II /RG/LP D,t,d, &. ,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Suhail Abass
S/O Mohammad Abass Kawa
R/O Kawapora Payeen, Shadipora Sarai Dangerpora Tehsil Sumbal District
Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-746-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order a6

'_“':fBI'"'"'“TP
N„',bl/RG/LP D,t,d OID ,.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. ManageFI'Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Bandipora.
c,pc, e_Gourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge– Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Abass, Advocate

. .....for information and necessary action-

4
5.

6.

7.

\/

'q:#=rE&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

NoJq£6 cLbbq /RG/LP Dated: h. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Syed Fazila Ayoub
D/O Syed Mir Mohammad Ayoub
R/O Gassi Mohalla, Posha Masjid Safa kadal Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-747-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

minis

No, hUH ID=G /RG/LP Dat,d Glo .2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Fazila Ayoub, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Cl
(Rbgjstrar Admin

V\"
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HIGH Cl)URT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 li61)– –

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bqgl d)bY{ /RG/LP Dated: h. „.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sana Zainab
D/O Sajad Hussain Khan
R/O Boni Bagh Baghwanpora Lal Bazar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-748-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

(Edi strar Administra' n

&d\'INo; qq Uni JR\ /RG/LP Dated 4-£6* .2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ms. Sana Zainab, Advocate

. .....for information and necessary action.

4
5.

6.

7.

(i’egiqtrar Administrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

ro
ENROLLMENT

NOTIFICATION

No:A gg a2,bZ7 /RG/LP Dated: nlo . . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sabir Saffdar
S/O Saffdar Hussain Mir
R/O Bharti Bhalessa Tehsil Bhalessa Gandoh District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-749-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/a

(Regiqtranldm inistlation)

b#\” h&N.:qqqgq-'?
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sabir Saffdar, Advocate

. .....for information and necessary action.

b /RG/LP Dated It–Ity .2024

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:>q R R aLTo)ll . /RG/LP Dated : LLLo.__ .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sarfaraz Hussain Bahar
S/O Wali Mohammad Bahar
R/O Rakhi Sultanpura, Gounchipora Tehsil Sumbal Disrtict Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.fK-750-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

gjstrar Administration)

I{#' bt
No:q ql4 q / _a ? /RG/LP Dated b-( B- .2024

Copy foIwarded to the: -
1. Principal District and Sessions Judge, Bandipora'
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Bandipora'
c,pc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH;h-£;b-g-'LI Gaa–high Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarfaraz Hussain Babar, Advocate

for information and necessary action.

4
5.

6.

7.

Administrat
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ugAA/RG/LP Dated: lzl C). .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Nazir Bhat
S/O Nazir Ahmad Bhat
R/O Chattapora Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.fK-751-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b

[m inistration
r)'

(Registrar-

No;h3bqbk_ \\q /RG/LP Dated 1– tb .2024

Copy forwarded to the: -

1. Principal District and Sessions Judgel Pulwama-
2. Secretary, Bar Council of India, New Delhi
i. &;nageF,’Government Press1 Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Pulwama'
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge– Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Nazir Bhat, Advocate

for information and necessary action.

4
5.

6.

7.

&istrar Administrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a qb r& b BA /RG/LP Dated:Zdl, .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Syed Soobia
D/O Syed Rafiq Peerzada
R/O Konan Baba Gund Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-752-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b

(kegistrar Administration)

N,.-qqqq%–£9f/RG/LP Datedq- lb '.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue ot

Government Gazette.
President, District Bar Association, Bandipora.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in(.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Soobia, Advocate

for information and necessary action.

W/

4
5.

6.

7.

strar Administrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:)q qt – '4}aN/' /RG/LP Dated : \.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sobia Shabir
D/O Shabir Hussain Bangi
R/O Shutra Shahi Tehsil Srinagar South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-753-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Chr_ +
(Registrar Administration)

he
p--)

No.. qqS’oA- t\ /RG/LP D,ted q–le>~.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In<„harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sobia Shabir, Advocate

. .....for information and necessary action.

4
5.

6.

7.

/-)'

'"’:“"'"'"'":“'“Uk'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:Lt\R\ c&\D\14 /RG/LP Dated: hA._ .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Toufeel Rasheed Chalkoo
S/O Abdul Rasheed Chlkoo
R/O Salamabad Tehsil Uri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-754-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
e

(Registrar Administration)

No: hq\$TO _R L /RG/LP Dated 4-/Q:.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Toufeel Rasheed Chalkoo, Advocate

. .....for information and necessary action.

4
5.

6.

7.

f ) F

'“’'“"'“"'":“"G{'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

gZ' ''arq 'O'q /RG/LP Ol .£O'.2024Dated

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Vanshaj Khajuria
S/O Ravi Kumar Sharma
R/o Ward No. 2 Ramnagar Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-755-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ra
(Registl ar Administration)

tvbY;No: Q:5881-88 /RG/LP Dated 01 tc.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vanshaj Khajuria, Advocate

, ....for information and necessary action.

4
5.

6.

7.

fPQ
istrat(R£gisl
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:TIgh 4\ all/RG/LP Dated: HA. - .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Wasim Akram Naik
S/O Saidullah Naik
R/O Vohal Inderwal Tehsil Chatroo District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-756-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before,

By Order
/

##8
ration)

he
,IIP

(ke&istmminisl

N,..q\a\\X _b) ./RG/LP D,t,d 1–tiN_.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Kishtwar.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wasim Akram Naik, Advocate

. .....for information and necessary action.

4
5.

6.

7.

-gistrar Administrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIO
ENRO ;NT

NOTIFICATION .

No:, . HR~I . – /RG/LP D,t,d, Uk. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Zahid Bashir
S/O Bashir Ahmad Parry
R/O Hablishi Devsar Tehsil Devsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-757-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order ql;
(Registrar Adm inistr?tion)

No.. qq BE)-lb /RG/LP D,t,d t4-Lbb.2024

Copy forwarded to the: .
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.',harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Bashir, Advocate

for information and necessary action.

4
5.

6.

7.

NDn_We 'alb
(Gbistr;} _istratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ >SB 6 d4IHA/ /RG/LP Dated:HO( .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Abhishek Sharma
S/o Shri Ashwani Sharma
R/o Ward No. 3, Hiranagar, Tehsil Hiranagar & District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-758-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

By Order k../
Assistant Registrar (L.P)

N„>C-e,q6 –.g b/RG/LP D,ted &'7. !o.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President District Bar Association, Kathua
CP(' e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

M-<_
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:Yqc3\ qb>q/RG/LP Dated: f– /o :2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Abhishek Verma
S/o Shri Vijay Kumar
R/o Village Kangrail Tehsil Bhalwal District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-759-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order (I? B%{2 z
Assistant Registrar (L.P)

q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Verma, Advocate

. .. ...for information and necessary action.

No: b b.b\ BY /RG/LP D,t,d s=IQ.2024

4
5.

6.

7.

Z/,A d/-
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: B\ qq 4\.Pl /RG/LP D,„,: L,o.„„
It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aditya Mantras
S/o Shri Bahadur Singh
R/o Post Office Ambaran, Teshil Akhnoor District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-760-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
/,Z

Assistarit Registrar (L.P)vaE
No:\,bbb\–'I
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aditya Manhas, Advocate

. ..... for information and necessary action.

b /RG/LP DatedX\.\Ox,2024

4
5.

6.

7.

k:sa,Assistant Registrar (L.P)
L@



6/

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ bhq£4h24/RG/LP D,t,d, J– /6 .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Aman Sagotra
S/o Late Shri Bue Lal
R/o Village Bhagocha Chak (Bhaiya)
P/o Mun(iia Tehsil Hiranagar District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-761-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order M(-
Assistant Registrar (L.P)

No;qqbliL–b I) ./RG/LP Dated gI.:o '. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aman Sagotra, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

h &I11P/

Assistant Registrar (L.P)



bY

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:)-LA q h e&hd/ /RG/LP Dated : S- le> . 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Amandeep Singh
S/o Shri Joginder Singh
R/o Village Taraf Sanji Teshil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. J K-762-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assistant R'egistrar (L.P)

No: qh MI – SQ) /RG/LP Dated CHIp)2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amandeep Singh, Advocate

. .. ...for information and necessary action.

4
5.

6.

7.

B. r
Assistant Registrar (L.P)



63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: NAC\n 'Gb DA/RG/LP Dated: Lb J .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. AsifAnsari
S/o Sh. Ibrahim
R/o Village Bhed Blore, Kathera Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-763-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant Registrar (L.P)

Noh

Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AsifAnsari, Advocate

. . . ... for information and necessary action .

bUbs-q – 6 /RG/LP D,t,dS-la ,.2024

4
5.

6.

7.

a
Assistant Registrar (L.P)



Gq

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:bbq% 4\eUI /RG/LP Dated: Lb. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Atul Goswami
S/o Shri Ashok Kumar
R/o Village NaIa Kulana, Balnagar,Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. J K-764-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order hz
Assistant Registrar (L.P)

N,;q&LU:(__L/RG/LP D,t,d£--.ja\2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Assocation, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Atul Goswami, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

hb/
Assistant Registrar (L.P)



6<

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„HC\q, rbIn>If/RG/LP D,t,d, a. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Hem Raj
S/o Shri Puran Chand
R/o Village Sattian Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-765-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order h /1EII!If/
Assistant Registrar (L.P)

q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hem Raj, Advocate

. .. ... for information and necessary action.

No: Gql %, .' rr/RG/LP D,t,dS–lO,2024

4
5.

6.

7.

a,/-
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„:©buJRG/LP Dated: C- to , ,2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Iram Saba
D/o Shri Farooq Ahmad Fidayee
R/o Village Trankal-Kahra,
Tehsil Kahara District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-766-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order L 4%1;p

Assistant Registrar (L.P)
P@q

Copy forwarded to the:
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President District Bar Association, Bhaderwah
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iram Saba, Advocate

. .. ... for information and necessary action.

No: gbl b–gb/RG/LP D,t„G=lo..2024

4
5.

6.

7.

Assista It Regis%r (L.P)



Gl

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„:>'W_/RG/LP Dated : .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Kanan Vaid
D/o Shri Parshotam Kumar
R/o Ward No. 1 Thalori, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-767-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
/;

Assisiant Registrar (L.P)

h
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President District Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Kanan Vaid , Advocate

. .. ... for information and necessary action.

No: &3U ab/RG/LP Dated£c Ia,'2024

4
5.

6.

7.

h I!111Z

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ n\-4)aN/RG/LP Dated: U., .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Kartikay Sharma
S/o Sh. Raman Sharma
R/o H.No. 442, Anand Street Amphalla Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-768-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order U~'/
Assistant’F?eb’istrar (L.P)

N,.'MaJ£"L/RG/LP D,t,de--{D. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kartikay Sharma, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

M',z./’
Assistant Registrar (L.P)



bq

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„bFo\–Abby /RG/LP D,ted:f–tb , .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

IVIr. Madhav Bhasin
S/o Shri Neeraj Bhasin
R/o H.No. 188, Janipur Colony, Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-769-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order bz//
Assistant Registrar (L.P)

L\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Madhav Bhasin, Advocate

. .. ... for information and necessary action.

No: tAI\\ C) O ./RG/LP Dated£*-1 9 '.2024

4
5,

6.

7.

hh–-
Assistant Registrar (L.P)



lo

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:bEst+A)\bY\4 /RG/LP Dated:fJ ' ;2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Mahim Gupta
S/o Shri Naresh Gupta
R/o H.No. 76, New Rehari, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID . His/her name has been entered under serial

No. JK-770-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant’Re'gistra r (L. P)

N„ bIg II\–XI ./RG/LP D,t,dS–IO.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mahim Gupta, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

LA_ -
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: nO :-qh-LO)q /RG/LP Dated:/–/6 .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Maneet Singh
S/o Sh. Rajinder Singh
R/o Rehambal, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. J K-771-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistarft k8gistrar (L.P)

gyM\b+/Q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Assocation, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Maneet Singh, Advocate

. .. ... for information and necessary action.

No: /g V.20243IIS– q /RG/LP DatedS-'-

4
5.

6.

7.

„*Mm,„.„
PIt(



q2
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„Bob– &ball{ /RG/LP Dated:J)–/D : ''2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Mansi Sharma
D/o Shri Manohar Lal
R/o H.No. 15, Ward No.10, Vinayak Lane Tehsil Akhnoor District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has _ been entered under serial

No. J K-772-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order h,h--
Assistant Registrar (L.P)

No: LAqI?>';–ql ./RG/LP Dated:-ko,2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mansi Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assist;nt Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„XOI – 4 )OR /RG/LP Dated:, g- {D '.=b„:.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Mohd Toyab
S/o Sh. lzhar Ahmed
R/o Village Sanai Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-773-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant Registrar (L.P)

/Q,2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Toyab, Advocate

. .. ... for information and necessary action.

qNo: q7 q\\Sb /RG/LP Dated£-'–

4
5.

6.

7.

hAY_,
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:X\\ 4)=A /RG/LP
DatedD- / O - ,<’ ',.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mohd Yasir Naik
S/o IVlohd. Yousuf Naik
IUo Village Hurlani Tehsil Dansal District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-774-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order h.+_
Assistant Registrar (L.P)

No: qqg,SK-–Al- ./RG/LP Dated DI.'to:2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mohd Yasir Naik, Advocate

. . .... for information and necessary action.

4
5.

6.

7.

hZ'– -
Assistant Registrar (L.P)
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HIGH (-OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

/RG/LPNo Dated:]d . 3 .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Neha Khajuria
D/o Shri Sudhir Khajuria
R/o Village Gurha Pattan, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-775-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order k,L
Assistant Registrar (L.P)

q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Khajuria, Advocate

. .. ...for information and necessary action.

heh-k–I O /RG/LP Dated ot . JO.2024No:

4
5.

6.

7.

nt Registrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: XS Z(h £4b Ayr/RG/LP Dated : 'Id .' '' :2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Neha Sumbria
D/o Sh. Karnail Singh
R/o Village Batungal Mangota, Tehsil Marmat District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-776-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order h.L_
Assistant Registrar (L.P)

L/ WNo:uja
Copy forwarded to the:
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President District Bar Association, Bhaderwah
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Sumbria, Advocate

. .. ... for information and necessary action .

_/RG/LP Dated ol\+o.2024

4
5.

6.

7.

n t h r ( L a P )

+©#
Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: nil 4) ARG/LP Dated:Un . 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Pranav Nanda
S/o Shri Sangeet Nanda
R/o H.No. 55, Ward No. 4, Samote, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-777-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant Registrar (L.P)

L/@q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pranav Nanda, Advocate

. .. ... for information and necessary action .

No: hg 17–gq _/RG/LP Dated o7b JD 2024

4
5.

6.

7.

A=;i;t,Adm.p,
b@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:}rf# 4\n)A{ /RG/LP Dated:Ha, 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Rakesh Thakur
S/o Shri Chuni Lal Thakur
R/o Village Chachawah Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. fK-779-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befon

By Order

Assistar£ Ram (L.P)

N„qq gq b 4pWG/LP D,t,dl –/.,.2024

copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rakesh Thakur, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

„;.;h..,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

A 0 : bq / I d\h1) ) &Ir I IiIF1:hI!IIII= 1 ViIr) Dated: -za’1 .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Rakshit Parihar
S/o Shri Madan Lal
R/o IVlatta Kishtwar Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-780-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assistan{ Rbgistrar (L.P)

q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next isstle of

Government Gazette .
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rakshit Parihar, Advocate

. .. ... for information and necessary action .

Q 901–o C /RG/LP Dated ol IfO .2024No:

4
5.

6.

7.

Assista€t R{gistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \),q )6 ebb)&'/RG/LP Dated:'7M. ' .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Ramayani
D/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-781-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assistant Registrar (L.P)

\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ramayani, Advocate

. .. ... for information and necessary action.

No: hgc;b–& /RG/LP Dated o7 . la2024

4
5.

6.

7.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : 9X ! >/ 4 2 & W// 1$1! !111p=111 / L P
Dated:L/W . .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Ridansh Dubey
S/o Naresh C:hander Dubey
R/o H.No. 73 A/D Gandhi Nagar Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-782-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order II _ V /W)c//
Assistaht Registrar (L.P)

b-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ridansh Dubey, Advocate

. ..... for information and necessary action.

No: q [./RG/LP Dated q. IO,2024go? -/

4
5.

6.

7.

(2,4,Ie/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

~.:n>4 %24''„„ .,'.':2xZ,., 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Ronika Sharma
D/o Shri Banti Sharma
R/o Village Jungerial Tehsil Teryath, Moghla, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-783-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant Registrar (L.P)

q
Copy forwarded to the:
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ronika Sharma, Advocate

. .. ... for information and necessary action.

No: la 4gZ –13\ /RG/LP Dated o1 , 10.2024

4
5.

6.

7.

strar (L.P)Assistant R/ed
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

NO:)A 4,)pOaRG/LP Dated :'/M . 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Rukhsana
D/o Shri Mohd Sadiq
R/o Ward No. 17, H.No. 36, Saillan Talab, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-784-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order he_//
Assistant Registrar (L.P)

Lt

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rukhsana, Advocate

. .. ... for information and necessary action.

No: qqX q-2) 1 /RG/LP Dated o} . ?o.2024

4
5.

6.

7.

U,/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: >£)q£b)Dy \RS\by Dated:'@M.. .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sachin Dogra
S/o Shri Parshotam Lal Dogra
R/o H.No. 109 Janki Vihar Old Janipur, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. J K-785-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant R&istrar (L.P)

hq
Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC, e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Dogra, Advocate

. .. ... for information and necessary actIon.

3}-3No: q I/RG/LP Dated ol b /u. 2024

4
5.

6.

7.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N o : / R G / L P D a t e d : 74 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Ali Pathan
S/o Shri Mushtaq Ahmed
R/o Potha, Pathana, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-786-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order hAd//
Assistant Registrar (L.P)

b-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President. District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Ali Pathan, Advocate

. . . ... for information and necessary action .

No: gqb&–qAaRG/LP D,t,dot tk .- 2024

4
5.

6.

7.

br
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA C,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ULM_/RG/LP Dated : ha .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Chanjotra
S/o Shri Sewa Ram
R/o H.No. 299, Narwal Pain, Tehsil Jammu South, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-787-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order k),
Assistant Registrar (L.P)

ghg
Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Chanjotra, Advocate

. .. ... for information and necessary action.

No: hXL/RG/LP Dated o}.b.2024

4
5.

6.

7.

hh,/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >b] Gb b)}# /RG/LP Dated:'dO ( -,.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Rajput
S/o K Sujan Singh
R/o H.No.03, Ward No.2, Nai Basti, Tehsil and District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-788-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistafit iegistrar (L.P)

e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Rajput, Advocate

. .. ... for information and necessary action .

No: q a>/RG/LP Dated D7 . Iv.2024913

4
5.

6.

7.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No'.X)# '4 a /RG/LP Dated:ZX]az, - .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sahil Verma
S/o Shri Mohan LaI Verma
R/o H.No.497, Jain Bazar Baba LaI ji Gali, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-789-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order h / 4ppppIpP

Assistant Registrar (L.P)

4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Verma, Advocate

. .. ... for information and necessary action.

No: ??d/’47 /RG/LP Dated Dq \ {e ’2024

4
5.

6.

7.

it FtYegistrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

Noi,g f /– 4 )_Ba /RG/LP Dated:.La . 1- .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Sarfraz Farooq
S/o Mohd Farooq
R/o Gunthal, Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-790-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Assistant/Rqgfgi (L.P)

h
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarfraz Farooq, Advocate

. .. ... for information and necessary action.

qgql–hr. ./RG/LP D,t,dR K/'o 2024No:

4
5.

6.

7.

Assistant/Re:Ti;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,::Wr.Q&/RG/LP Dated : ,HL .'::= 2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sehaj Sarin
D/o Amrit Sarin
R/o H.No.69, Kucha Nar Singh, Pajtirthi, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-791-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order
t)Assistarit Re ma-L.p)
b&gb

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sehaj Sarin, Advocate

. ..... for information and necessary action.

No: Cl &g] ,Ch /RG/LP Dated o'.}.to'2024

4
5.

6.

7.

Assistar{t Rbgmr (L.P)
t/#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

~.:''„„ Dated: 7d?. ,2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Qudaratullah Shahab
S/o Mohd Qayoom
R/o Dodason Balla, Tehsil Thanamandi District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-778-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista’nI

q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qudaratullah Shahab, Advocate

. .. ... for information and necessary action.

q& gJ~–q Vr:G/LP D,t,dl/.t'? ,.2024No:

4
5.

6.

7.

AssistanfhZ ML.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:lg 3,6 4}nM /RG/LP Dated:?– /6 .L .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Shamsiya Bano
D/o Shri Ghulam Mohd
R/o Village Shajing Chuchot Gongma, Tehsil Chuchot District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-792-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order A,
N 0 ;h1; O O / O 6 /RG / L P D a ( e d I r /b 1 2 O 2 : S S i S t a nt R 5IS t r )X H P

Copy forwarded to the: -
1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association, Leh
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shamsiya Bano, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

A istmP)Assistant Reg

k-@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ )fB 1 '4)-QbL4 /RG/LP Dated:? –/6 .( ' .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Sunali Kattal
D/o Sh Dilawar Singh
R/o Village Jandore (Humki) P.O Lakhanpur, Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-793-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order He/
Assista iIt Registrar (L.P)bwI

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sunali Kattal, Advocate

. ..... for information and necessary action.

N.;Xrb}_ t /RG/LP Dated7 .Io.2024

Lt.

5.

6.

7.

(L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Ba/RG/LP Dated:hI . ' .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Tarun Charbathia
S/o Shri Om Parkash
R/o Village Sumwan near Raghunath Mandir Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-794-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

A S S i S t a n t R>e(;Iiim )

kWNo:\ML'L/RG/LP Datedl–LO . 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Charbathia, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

rA1:+ +}
AssKtant-Registrar (L.P)

b@J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: y) 3\B e,hUh/RG/LP Dated:bb . '.2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Vanshika Rajput
D/o Shri Mangal Singh
R/o Village Purkhoo P.O Domana, Tehsil BhalwaI District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-795-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assistant RegisTrar (L. p)

No:UbU–bJ)\ /RG/LP Dated 7={o..2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Rajput, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

A&c
Assista6t Registrar (L.P)

L@C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ >fRy aLL)+ /RG/LP Dated :Ha . ,2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Ms. Vishali Khajuria
D/o Shri Ramesh Khajuria
R/o Miran Sahib, Bansultan Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-796-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order „,„_&h
No: % bED– IIT /RG/LP Dated 7–.'I d.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vishali Khajuria, Advocate

. .. ... for information and necessary action.

b4r

4
5.

6.

7.

Assistan4 F€giKr (L.P)
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:l£X£-4 )aN/ /RG/LP Dated : H_a .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Vunshes Kotwal
S/o Shri Kuldeep Singh Kotwal
R/o H.No.85, Lane No.11 Swarn Vihar Police Colony
Near Shiv Mandir,Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-797-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order
Assistanf Registrar (L.P)

q.£_/RG/LP Dated7 -to .2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vunshes Kotwal, Advocate

. .. ... for information and necessary action.

No.. >foRg– bw

4
5.

6.

7.

Assistant tV'')
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Un'\»& /RG/LP Dated:U&. ,2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Yassar Iqbal
S/o Shri Shakeel Ahmed
R/o Lassana,Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-798-2024 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

A s s i s t a n t R e g A /S L B P )
I,<-oS X –do /RG/LP D,t,d oI .iv.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yassar Iqbal, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Assistar$PegitTa7L.p)
L/W
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >Bg 4)DA /RG/LP
Dated .2024

It is hereby notified that vide High Court Order Dated 24.09.2024

Mr. Z;amin Abass
S/o Sh Muneer Hussain Shah
mo Village Surhoti Ward No. 8, Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-799-2024 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assist6nt Registrar (L.P)

b#7So6t
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Z;amin Abass, Advocate

for information and necessary action.

No: J 1/RG/LP Dated q. to.2024

4
5.

6.

7.

A s s i s t a n t R aML B P )

L/W


